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J{ROLE OF TEACHERS IN THE FIELD OF
2 FamiLy PLANNING

296. SHRI RAJNARAIN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the University Grants
Commission, New Delhi have set up a
fnine-Member panel to consider the
role of teachers in the fleld of family
planning; ang

(b) if so, what is the object, consti-
tution and terms of reference of this
panell] )
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AND FAMILY PLANNING (DR
S. CHANDRASEKHAR): (a) Yes.

(b) The composition of the panel
and its termg of reference have not,
however, been finalised. The object

*[ 1 English translation.
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is to consider the role of teachery in
the field of Family Planning.]

BIHAR'S REQUEST FOR A MORATORIUM
oN CENTRAL LOANS

297. SHRI A. D. MANI. Will the
Minister of FINANCE be pleased to
state:

(a) whether the Government of
Bihar have appealed to the Central
Government to permit a moratorium
on the payment of interest on Central
loans amounting to Rs. 40 croreg per
year on the ground that Bihar is
suffering from a famine; and

(b) if so, what has been the reac-
tion of Government to this appeal?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R. DESAI): (a)
and (b) The Government of Bihar
recently sought postponement of the
payment of dues in respect of Central
loans and they have been advised that
they should adhere to the prescribed
terms.

REPATRIATION OF PROFITS BY FOREBICN
COLLABORATORS

298, SHRI A. D. MANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that
Government have a proposal under
consideration regariding the restric-
tion on repatriation of profits by
foreign collaborators;

(b) whether it is also a fact that
a recent Canadian economic delega-
tion to India has suggested the repat-
riation of capital along with the re-
patriation of profits; and

(¢) if so, what is Government's reac-
tion to this suggestion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R. DESAI): (a)
It has been the consistent{ policy of
Government to allow the remittance
of profits, dividends etc. earned by
foreign inviestors on their invest-
ments in India after payment of



